
Wrillell Aflswers 

(a) the nun1b r of ca,ses i , whicb cn
quiry ha. b~ n instituted for evasion of 
cu toms duty during the current financial 
year; and ' 

(b) the num,b r of case flIed and the , 
stage at whic they tand? 

T MI JST R Of' STATE I 
D PARTM , OF "XP NDI UR · 
T . E MI ISTRY OF FIN 

. ., GAD . VI) : (a) The number of
ca _as hi wltich investigations .have been 
'nstituted in connection with eva ion of 
cu tom duty durin the current financial 
year as on 30 .. 9 ... 87 is 143. 

(b) Out of 143 cases, p ·oceeding.s hay 
be n initiated in 81 cases. h p -e ent 
posit ion of the e 81 cases i a under: 

Cases adj udic ated 4.5 
Cases where show .. caus 
notices hay be n i ued 
and: ar pending for 

adjudication ,. ' 36 

Op~DiQ' of Coffee Hou e 

1202. SHRI V. S. KRISHNA IYER: 
Will the Minist,er of OMMERCE be 
pleas,ed to :state : 

(a)1 the number of Coffee HOll es run 
by the Coffee Board in Bangaiorc city; 

(b) whether there is any coffee house 
in big extensions ,of Bangalor like Malle .. 
swaram, Jayanagar, ~ajajinaga ; and 

, (c) if not, whethe~ Oovernme t pro ... 
os to open Coff~ Houses in Malleswar;an1, 

Jayanagar and Rajajinagar ex.tension to 
cat r to the needs of those areas? 

THE MINISTER 0 INANe AN 
MINISTER OF COMMERCE (SHRI 
N A.YAN DATT TIWARI) : (a) to (c) : 

her is only one co ee hous run by the 
Coft e Board 'In the Bangalore city and 
p esentJy there is no sp cHic proposal to 
op n any ·other coffee house ill Bangalore 
or it b ig e t,ensions. 

()1I0t G:iven by . stioD lis d Bpn for' 

rought ' eli ' in arnataka 

1203. SHR V. . KRISHNA ¥ , R : 
Will th.e Mini ter of lb · Jea ed 
to tate: 
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, {a) whetbe som ationaH e bank 
Jlav_ eleased any mOD y for dro ght 
r ,Hef . n K rna taka; 

(b) if so, tI e 'nam S of the banks ana 
the amount released; 

(c) to whom the above' amoun twas . 
Slven; 

(d) tile manner in which beneficia i s 
were se~ected; and 

(e) wllether the money J18 bee'n given 
a loan or a sistanc ? 

THE MI r ISTER OF STATE IN TH 
M NiST Y OF INA CE ( R 
JANA DHA A POOIARY) : (a) and (b) 
Re ev ' an of India, ( BI) , has r ported 
that it ha , issued detailed guideline to 
commercial banks £or providing c~edj t 
facilities i,o tlle persons affect'ed by dr ught 
,and the ban have started ,extending credit 
s'l!pport 10 effected P [SODS in various part 
of the coulltry including: th tater of 
Kar ataka. The ban s bave al 0 b en 
advised by RB to furnish progr s on a ' 
periodic basis i,ndicating tll natur and 
quantum of assistance -render d. 

(c) and (d) The detail d guideli.lle~ f; . 
re ief measur s to be pro'vided by die bank 
in the area's affected by dr,ought e vi age 
that the bank branche . 'hOllld obtain 
from the concerned Governll1ernt a thorti, s 
the list of a . cted vilta ,es within thei 
area of loperation. In ca of fre h bo -to
wers discI et nquiries should be: , ado 
fo assessm t of ]0 S su . tained and 
assistance of tile Government authoritie 
hou!d b - ought wherever avai labl for 

ascertaining g nuineo.e . of their r quir'e
ments. 

'( ) The commercial banks a provid .. 
jn. ' financial a .istanoe to the drought 
affected persons in he form ot 10 n at 
conc,essio a1 rate of int~r st on co.nlpara .. 
tively liberal t tm . nd con.diti n -. 
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